IN THE CENTRAL ADMINISTRATIVE TEIRUMAL, JAIFUR BENCH
JAIPUR,

C.A.No, 82 /a0 Dt, of order: 10,1,94

"

Unesh Ché&ndra Applicant

Vs.

Union of Irndia & Ors, Fesponlents

Mr F N Mathur Counsel for applicant

Mr,Minich Bhardari

Coungel for resnondents

CORAM:
Hon'ble Mr,Gopsl Frishra, Mepber (Tudl.).

Hor'ble mr,0,P.Sharme, Mewrber (Adm,).

PER HOM' ELE ME,O,F.SHARMA, MEMBER (ADM, ).

Applicant Thaesh Chérndra, has filed this
anplicétion under Zec,19 of the A,Ts Act, 1925 praying
th2t letter ddted 14.9,%9 (Annw,A-1) issued by the

refnondents directing the spplicint to undergo fer

the cpacial Medicdl Examir@tion chould be quashed &nd
the reapondents should he Jirected Lo @llow the appli-
cant to join duty 8z Ticket Collector in parsusncze &f

the letter Jated 12.6.89

2, The d@prlicént wae 8opointed in the Failways
ajainst the guotd for the phyeically harndicapped
Cince he was considered o e Dlind &t the time of
his appointment,'he waz appointed to the nost of

Arnouricar in the pay scale of ,260-100 vide order

m
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dated 3,02,.%6 (Arirec, =00, Subemguently, the

underwent treatient for improvement of his vicion ani

as ¥¥ he felt thet his vicion had now sufficiently
: were
improved 83nd 2ince there iw, nﬂ progpects of promotion
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st hzld by him, he @pinlied for the post of
Tickat Collector. The recporndents, vide crier Jéited
14,9,.5% {Ann<,A-1) @sked ths appl
Medical Draminstior. The @prlicdnt has steted thet he
shculd not e 8sked to underge the Tpecial

Frramin2tion, He has further st3ted in his @oplication

that hie sarvicez have hezn tarmindted w,e,f, 15,9.29
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2. Vida an order dated 25,10,89, the Tritunal had
grérted stdy of the zperdtion of the order Jated 21,2,39

(Annv ,A2-1) to the extent thdt the applicant should be

@llcwed to continue to worl on the post of Anncuncar

which tie had bheern holding cince 19946, Ann .F-1 Jdatad

dlso chows that @n order wadz peazsed that the

& m

ek on duty perding Madic&l

re-eamirdtion, It i¢ undispiuted that girnce then

Tun

he
eépmlicant hé&e been continuing’ on the job of Announcer.

We have hegpd the ledrned sounsel for the piErties
irough the records, The @pplicant &pglied
Tizket Collector for which vision reguired

was of category B-2, If he zeecks appointment o

o kEhis
post e must necessarily undergo the prescribed Madical
Ex®mird@tion to enahle the d@uthorities to find out if

he iz fit in terms of Cestegory E-I,

&, Howewrer, a3 rejyaplds continnancs on the post of

o
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Anncuncer, tlie services of the applicant shall not be

terminated merely bec@use he has nok offered hincself for

Specisl Medical Exa@mirdtion toy certify himas fit on the

poct of Tizket Collector. At the fams time, however, we

make it cledr that if under the rules, an employee is

requirel to undergo pericdicel medicel examinaticngfrom

time to time for @any rpost held by him, the respcndents
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e not restrained from cubjecting the appl

cant to guch

medick]l examirations,

A, The 0,2, is dispcsed of dccordingly with no

order as to costs,

(\ “J Cf'@m’\ﬁe
(0.P.Sh# rm#/) (Gopal Krishna)
Member (A)

Member(J).



